Central Administrative Tribunal
Principal Bench, New Delhi

C.P. No.131/2020 in O.A. No. 247/2020
Friday, this the 28t day of August, 2020

(Through Video Conferencing)

Hon’ble Mr. Justice L. Narasimha Reddy, Chairman
Hon’ble Mr. Mohd. Jamshed, Member (A)

Smt. Usha Rani Sharma

Wd/o late Sh. Namo Narain Sharma

r/o 168, Usha Niwas, near Blind School,

Bhimgarh Kheri, Near Railway Station

Gurugram. ...Applicant

(By Advocate: Mr. Yogesh Sharma)
Versus

1. Sh. Anand Parkash

General Manager

North Western Railway HQs

Jaipur (Raj)

2. Sh. S K Srivastava

North Western Railway, Bikaner Division

Bikaner (Raj) ...Respondents
(By Advocate: Mr. Krishan Kant Sharma)

ORDER(ORAL)

Justice L. Narasimha Reddy, Chairman:

The applicant filed O.A. No.247/2020 claiming pension and issuance
of revised Pension Payment Order (PPO). A representation submitted by
him was also pending. The O.A. was disposed of on 31.01.2020 at the
admission stage, directing that the respondents shall consider the

representation and if the claim of the applicant is found genuine, the same



2
can be resolved in issuance of revised PPO. This contempt petition is filed
alleging that the respondents did not implement the directions issued in the

OA.

2.  We heard Mr. Yogesh Sharma, learned counsel for applicant and Mr.
Krishan Kant Sharma, learned counsel for respondents, through video

conferencing.

3. The respondents filed counter affidavit stating, inter alia, that on
consideration of the representation made by the applicant, a revised PPO

dated 20.07.2020 was issued.

4.  With this, the order passed in the OA stands complied with. In case,
the applicant is not satisfied with the revised PPO, it shall be open to him to

pursue the remedies in accordance with law.

5.  The C.P.is accordingly closed. There shall be no order as to costs.
( Mohd.Jamshed ) ( Justice L. Narasimha Reddy )
Member (A) Chairman

/sunil/rk/akshaya/



